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I N 11-i E C EN TRAt ADMINISTRAIIVE 'IRI BUN AL 
OJ T'ACK B CH;J TTAK, 

OSIGINAL APPtICA'ON N'). 301 OF 1994. 
th29€h diàf 	2000, 

1JNA CHANDRA NAIK. 	 .... 	 APPLICANT. 

VerSUS. 

UNION OF INDIA & OThE. 	0000 	 RPONDEN'. 

1.. 	whether it be referre1 to the reporters or not? 

2. 	whether it be circulated to all the Benches of the 
Ctra1 Ad1fliniStrtive TribunI1 or not7 

(G. NARASIMHAM). 	 (SOMNA 1H 
M EM ER (JUDICIAL) 	 VI C E- CHAI IW N 



IN ME CENTRAL ADMINISTRAvE TRIBUNAL 
cU TTACK B ENCH :CtJ TTACPZ. 

ORIGINAL APPLICA'ON No. 301 OF 1994, 
óf 	riO 00. 

C 0 R A M:- 

mE HONOURI4BLE MR. SOMNATh SOM, VICE-CHAIRMAN 
AN 

TRE HONOURABtE MR. C. NARASIMHAM,ME13ER(JTJD].). 

SHRI FURNA CHANDRA NAIK, 
S/o.Keshab Ghandra Naik, 
Qrs.No.13-9, Sector5(Go1ghar), 
Rcurke1a-2,Dist:sundergah. 	 ... 	APPLICANT. 

3y legal practi ti olier 	Mr.J,M.Mohan ty, Advcxate. 

- VRS. - 

TJnicn of India represent& thrcugh its 
Seretary,Departrnent of Cnrtinicaticn, 
Dak Bhawan.,Ne,• Delhil 

Chief postrraste Cenel 
Orissa Circie,Bthubaneswar, 
At/Po:Bhubaneswar, 
DiSt:KhU rIa. 

Senior Superintendent of Post Off1C 
Sundergarh Di visi. -r SUnd e rga rh-I,, 

Nandita Mohant, 
Pc6tal Assistant, 
Riirkeia Head Office, 
R:u rkela-1, Dis t. sundergarh. 

Sripati Daridia, 
Postal Assistant, 
Daily Market post office, 
Ri rkel a,DiS t. Sunda rga rh. 

Tri1han panda, 
ostal Assistant, 

PO:Ralr1ceia1l, 
)is :Sfl rç rh 

An! Lanj 1i 2ehera, 
Postal Assistant, 

R:Urkela Head Post Office, 
Dis t,sundergarh. 	 ReSPcildeflts. 

By legal practitioner: M,U.B.MOhaflty,ASC(Ctral). 
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-- 	32LVIC CHAIA 

In this original Application a/s.19 of 

the Administrative Tribunals ACt,15, the applicant 

has prayed for a direction to the Departmental 

Respondents to publish the result of the Postal Assistant 

in acc ord an C e w i th the inst ruc U cns at Ann exu re- 2 takin g 

into acciint the Candjdtre of the applicant.He has also 

prayed that the appointment of private Respondents 4 to 7 

shotld be declared illegal and vciid.Departmental Respcndents 

have filed co.lnter opposing the prayers of the applicant. 

In oø5er dated 9.2.2000 it was directed that copy of the 

cci.rnter filed by the Departmental Respondents sho.ild be 

served on the learned connsel for the petitioner by 30.3.2000, 

on 30.3.2000,it was ordered that as the cc-unterha3 not been 

served by that date, the Co1nter shatid be ignored.eaned 

Additional Standing Cjinsel filed the MA stating that the 

ccunter has been served on the other side by 30.3.2000 and 

receipt has also been filed.In viei of this, camter filed 

by the Departmental Respondents is taken into consideration. 

Private Respondents were issued with notice but 

they neither appeared nor filed ccunter. 

We have head Mr,J.M.Mohaflty,learned connsel for 

the applicant and Mr.U.B.Mohapatralearnei Additional St. 

C yin s el for the Respondents and have also peru $ ed the 

recox.is, 
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* 4. 	For the parpose of considering this original 

AppliCaticn,it is not necessary to go into too many facts 

of this case. The admitted position is that for filling up of the 

post of Pasta]. /sorting Assistant,Office of the Chief 

P CS tma s ter General, issued ad ye rti a emen t at Annexu re-i/i 

and the petti -ner applied for the post of Postal 

Assistant in sundergarh postal Divisicn.App•Licant has 

stated that he has got first division in matriculation 

getting 65% of marks and his case shculd have been taken 

into Consideration and he shaald have 3e1 selected,other 

p ri va te Res pond en ts, who have got much 1 es s ma rk th*n 

the applicant have been selected.It is to benoted •that the 

method of selection is that the Candidates tcbe adjudged 

on the basis of perc en tage of marks thained by them in the 

cluali f'ing examina U Cii. Depa rtrriental Respond ents have pointed 

o.at that in the notice at Annexure-1, the minimum qualification 

was meotn 	as 10+2 or 12th standard qualification and 

the applicant did not have that qualification his candidEtire 

a not considered,It is submitted by Mr.J.Mohanty,learned 

unsel for the applicant that as per note on memo, the 

ucatjcnal qualification mentioned in 1nnexure-1/1 

*2 standard or 12th class pass from a recognised University, 

ard of School 	CaLi:ri or 3ard of secondary education 

a state is requiredIt is submitted by learned co.ansel 

r the petitiier that as mentioned in the Advertisement 

'ard of secondary Eylucaticn means Board examination upto 

C i.e. 10th standard and by necessary implication it must 

held that the minimum qualification for the post is 

th pass.He has also relied on a circular dated 3. 3.1979 

Ann ure2 which lays din that the ps. of postal 
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and Sorting Assisar1t the minimam qualification is 10th 

pass or rnatricu1aticn e are unable to accept this 

c cit enti an b ec L1 $ e Resp cnd i ts ha v e p oi n ted o. t that 

the circular dated 3.3.1979 is no lcnger in force by 

virtie of a later Circular at AnñxurepJ in which 

the minintim qualification has been raised from matrjc 

to 10.2 or 12th standard. The cantentlan of the ccunsel 

for the applicant that because of reference to Board of 

secondary education class 10 pass shculd be taken as 
ovr 

the mininum qualificati-n and is also acc,ta1e because 

earLier the BoaLd of secondary educaticn was holding the 

12th class examinaticfl.As the notice specifically mentions 

that the miniraim qua1ificaticn is 10+2 or 12th pass from 

any recognised Ufliversity,Board School of Educatiin 

or Board of Sec andary laducation and as the applicant did 

not have the 10t2 qualification, his candid.tire has rightly 

been rejected. 

5. In vioa of this,we hold that the applicant is 

not entitled to any of the reliefs claimed by him in this 

Original Application and the original Application is 

accordingly rejected but in the circumstances,wjthoat any 

order as to Costs. 

(G. NARASIMHAM) 
MEM3ER(JUJDICIAL) 

KNM/cM. 

(S0MNAm soi) ) 
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